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PETI TI ONER
SRl KANYAKA PARAMESWARI ANNA SATRAM COWM TTEE & ORS. ETC.

Vs.
RESPONDENT:
THE COWM SSIONER, HR C. & E. & ORS. ETC
DATE OF JUDGVENT: 27/ 03/ 1997
BENCH

K. RAMASVWAMY, G B. PATTANAI K

ACT:
HEADNOTE
JUDGVENT:
W TH
Cl VI L APPEAL NGCS. 8535/94 AND 1341/ 89
AND

ClVIL APPEAL NO. 2718 OF 1997
[Arising out of SLP (C) No. 8437/97 (CC- 1840/ 89)
ORDER
CA NOS. 1340/ 86, 8535/94 & CA NO 2718/97 [Arising out of SLP
(© No. 8437/97 (CC-1840/89)

Del ay condoned and |eave granted in the special |eave
petitions, Application for intervention is dismssed.

The controversy raised in this appeal is covered by the
judgrment of this Court in Sri . Adi Visheshwara of Kash
Vi shwanat h Tenpl e, Varanasi & Ors. Vs. The State 'of U P. &
Ors. [(1997) 3 SCALE 1)

In the present case, the appellants Satram Conmittee
claimed the status of as a denonminational tenple under
Article 26 (d) of the constitution. The H-gh Court has held
that they have the denoninational status, but, nonethel ess,
it was negatived on the ground that the Managi ng Conm ttee
woul d be appointed with non-official and ~official nenmbers
under the AP Charitable and Religious I nstitutions
Endownent Act. Thus, the appellants clainmed the status of a
denom nati onal one and the Covernment has questioned the
|ater direction. Admittedly, the Arya VWsya Community is

having as many as 102 gotras. |In other words, they are
representing a |arge segnment of Hi ndus worshi ppi ng CGoddess
Mat ha Kanyakaparameswari. In the above cited case, the claim

was that the H ndus who worship God Shiva constitute a
denom nati onal section entitled to the benefit of Articles
26(b) and 26(d) of the Constitution. A Bench of three
Judges, to which both of us were nmenbers, had consi dered
the matter in detail and held that Hi ndu Wrshippers of CGod
Shiva are not a denomi national section and, therefore, they
are not entitled to the benefit of Articles 26 (b) and 26
(d) of the Constitution for managenent of the Tenples.
Foll owi ng the above ratio, we hold that the Hi ndu sections
of the Arya vysya Conmmunity who worship Goddess Matha
Kanyakapar aneswari are not denom national section for the
purpose of Articles 26(b) and 26(d) of the Constitution. As
a consequence, it is an institution Covered by the
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provi sions of the Endowrents Act. Accordingly, they are
entitled to be administered inthe light of the lawlaid

down by this court in Pannalal Bansilal Patti & Os. Vs.
State of A P. [(1996) 2 SCC 498].

The appeal are accordingly dism ssed. No costs.
CA NO 1341/86

Foll owi ng the above ratio, this appeal is allowed. No
cost s.




